
 

 
 
 
 
 

 

The Andhra Pradesh (Regulation of Appointments to Public Services and Rationalisation 

of Staff Pattern and Pay Structure) Act, 1994 

 

Act 2 of 1994 

 

 

 

 

 

 

 

 

Keyword(s): 

Competent Daily Wage Employee, Local Public Service 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

DISCLAIMER: This document is being furnished to you for your information by PRS Legislative Research 

(PRS). The contents of this document have been obtained from sources PRS believes to be reliable. These 

contents have not been independently verified, and PRS makes no representation or warranty as to the 

accuracy, completeness or correctness. In some cases the Principal Act and/or Amendment Act may not be 

available.  Principal Acts may or may not include subsequent amendments. For authoritative text, please 

contact the relevant state department concerned or refer to the latest government publication or the gazette 

notification. Any person using this material should take their own professional and legal advice before acting 

on any information contained in this document. PRS or any persons connected with it do not accept any 

liability arising from the use of this document. PRS or any persons connected with it shall not be in any way 

responsible for any loss, damage, or distress to any person on account of any action taken or not taken on the 

basis of this document. 

 

 

Amendments and Appended: 16 of 1997, 3 of 1998, 27 of 1998, 5 of 2004, 5 of 2009,  17 of 2017, 

9 of 2018, 18 of 2022, 34 of 2023, 7 of 2024  







































































A. 404
[1]

The follwoing Act of the Andhra Pradesh Legislature,
received the assent of the Governor on the 2nd March, 2009
and the said assent is hereby first published on the
4th March, 2009 in the Andhra Pradesh Gazette for general
information.

ACT No. 5 OF 2009.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
(REGULATION OF APPOINTMENTS TO PUBLIC
SERVICES AND RATIONALISATION OF STAFF
PATTERN AND PAY STRUCTURE) ACT, 1994.

Be it enacted by the Legislature   of  the State of Andhra
Pradesh in the Sixtieth  Year of the Republic of India as
follows:–
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Short
title
and
Commen-
cement.

1. (1) This Act may be called the Andhra Pradesh
(Regulation of Appointments to Public Services and
Rationalisation of Staff Pattern and Pay Structure)
(Amendment) Act, 2009.

 (2) clause (ii) of section 2 shall be deemed to have
come into force with effect from 25th January, 2005 and
the remaining  section shall come into force at once..

 2. In the Andhra Pradesh (Regulation of
Appointments  to Public Services and Rationalisation of
Staff Pattern and Pay Structure) Act, 1994, in section 4,–

(i) in sub-section (1), for clause (c), the following clause
shall be substituted namely :-

“(c) from the candidates having the requisite
qualification either sponsored by the Employment Exchange
or applied in response to the wide publicity of vacancy
position through Daily News Paper having wider  circulation
or Employment News Bulletin and also display on the Office
Notice Boards or announcement through Radio or Television
in other cases where recruitment otherwise than in
accordance with clauses (a) and (b) is permissible.”.

(ii) in sub-section (2), for clause (b), the following
clause shall be  substituted namely:-

“(b)  to the appointments made in favour of a son or
daughter or spouse or a grand son (son’s son) or a grand
daughter (son’s daughter)  or a grand son (dependent
daughter’s son) or a grand daughter (dependent daughter’s
daughter) of any married  person or a brother or a sister or
parent of any unmarried person killed or totally incapacitated
in extremist violence or in police firing or bomb-blast or in

Amend-
ment of
section
4.
Act No.
2 of
1994.
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communal violence  irrespective of the age of the killed who
is not accused of an  offence, made in accordance with the
relevant orders issued from time to time.

Explanation:- “totally incapacitated” means certified
as such by the Medical Board.”.

R. RAMA CHANDRA REDDY,
Secretary to Government,

Legislative Affairs & Justice
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING, AT
LEGISLATIVE ASSEMBLY PRESS, HYDERABAD.
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